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0 R D F Rrnr«i)
By Shanker Raju, Member (J):

Heard the parties.

2. The grievance of the applicant Is directed
against the order passed on 14.12.2000 hy the
Department of Posts wherein the repuest of the
applicant against discrimination In accord of pension.

nss been +■— r-i -D^-n granted tu sume or the. retirees as per
\  OM dated 18, 10. iqqq h«o ho--\  ̂ ' 'S'S, nas been rejected as not been

covered by the orders Issued by OOPSPW.
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-1. At the outset, it Is stated thair' ior

revision of the applicant's pension w.e.f. 1 .1.1986

tu 30.9. 198C, he has. made a representation to the

Ministry of Personnel, Public Grievances and Pension,

whi.j„ .has been imp leaded as Respondent No, 2, vide

representation dated 23.1.2000. It is stated that the

said representation has not been disposed of by the

respondents.

4. In this view of the matter, keeping ' in

View of the ifiterest of the justice. Respondent No.2

is directed to consider the aforesaid representation

of, the applicant and inter-alia the grievance of

diijcriniination in accord of pension and to decide the

representation by passing a detailed and speaking
order within a period of two months from the date of

receipt of a copy of this order. However, in the

event the applicant is still aggrieved, he is at

liberty to approach this Tribunal in accordance with

law. The OA is accordingly disposed of. No costs.

A  copy of this order be sent to Respondent
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